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FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insclvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
SNEH OLEFINS PRIVATE L ITED
RELEVANT PARTICULARS
1. Name of Corporate Debtor SNEH OLEFINS PRIVATE LIMITED
2. Date of incorparation of Corporate Debtor |28.02.2022
3, Authority under which Corporate Debtor is | Registrar of Companies, Jaipur
incorporated [ registered
4. Corporate ldentity No. / Limited Liability | U24309RJ2022PTCOT9921
| |dentification No. of Corporate Debior
5. Address of the registered office and 424-425 4th Floor, Ganpali Plaza MI Road, Jaipus,
principal office (if any) of Corporate Debtor | Rajasthan, India, 302001

6. Insolvency commencement date in 01.09.2026
respect of Corporate Debtor
7. Estimated dale of dosure of insolvency 28.02.2027
|resoiution process

8. Name and Registration number of the Garima Diggiwal
insolvency professional acting as Interim | Reg. Mo.: IBBLIPA-DO1/IP-P-02018/2020-2021/13158
Resolution Professional AFA Valid Upto : 30.06.2027

9. Address & email of the interim resolution | 91, Moji Colony, Malviyva Magar, Jaipur,
professional, as registered with the board | Rajasthan -302017

Email : garima286@gmail.com

91, Moji Colony, Malviya Magar, Jaipur,

10. Address and e-mail to be used for

comespondence with the Interim Rajasthan -302017
Resolution Professional Email : cirp.sneholefinspltd@gmail.com
11. Lastdate for submission of claims 15.08.2026

12, Classes of creditors, if any, under clause (b) | Not Applicable
of sub-section {64) of saction 21, ascenained
| by the Interim Resolulion Profiessional

13, Mames of insohency professionals identfied | Not Applicable
o act as authorised representalive of creditors
ina class (three names foreach class)

14. (a) Relevant forms and

{a} Weblink: https2ifibbi.govinfegal-frameworkicirculars
{Circutar - Formats under the Insohvancy and
Bankruptcy Board of India (Inschvency Resolution
Process for Corporaie Persons) Regulafions, 2016)
Physical address: As menfioned in eniry No. 10
{b) Details of authorized representatives | () Mot Applicable

are available at:
Motice is hereby given that the Mational Company Law Tribunal, Jaipur has ordered the commencement of
a corporate insolvency resolution process of the Sneh Olefins Private Limited on 01.09.2026.
The creditors of Sneh Olefins Private Limited, are hereby called upon to submit their claims with proofon
or before 15.09. 2026 to the interdm resolution professional atthe address mentioned against entry Mo, 10
The financial creditors shall submit their ciaims with proof by electronic means only. All other creditors may
subrmit the claims with proalin person, by past or by electronic means.

Submission of false ormisleading proofs of claim shall attract penalties.

Sdi-
Garima Diggiwal

Interim Resolution Professional, Sneh Olefins Private Limited

Regn. No.: IBBI/IPA-001/1P-P-02018/2020-2021/13158
Authorisation of Assignment (AFA): AA1M3158/02/300627/109401

Date : 03.09.2026
I Place: Jaipur
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